Government of India

Minigtry of Finance

Department of Revenue
Central Board of'Direct Taxes

————

New Delhi, theglinuA Februarys 1999
Ll

NOTIF1CATION
(INCOME TAX)

™s5.0.No, In exercise of the powers conferred by sub=
clause (im) of clause (23C) of section 10 of the Income ~t ax Act,
1961 (43 of 19610, the Central Government hereby notifies

' "National Human Rights Commiggion, New Delhi" for the purpese
‘of the gaid sub=-clause for the assessment yearg 1997-98 to ’
1999=2000 subject.to the following conditiong, ngnely: -

(1) the assessee will apply 1ts income, or accumulate” for
application, wholly and exclusively to the objects for
which it ig established; ;

(i1)  the assessee will not invegt or depogit itg funds '
(other than voluntary contributiong received and
maintained in the form of jewyellery, furniture ete,)
for apy period during the previous years relevant
to the agsessment years mentiened agbove otherwise
than in any one or more of the formg of medeg gpeclfied
in sub-gection (5) of Section 11;

1 ' '
(1id) thig notification will not apply in relation to any
income being profits and gains of buginegs, unlessg the
buginess is incidental to the agttalmment of the !
cbjeckiveg of the assegsee and separate boeks of
accouhtg are maintained in respect of such buginess.
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{ 8AMAR BHADRA )}
UNDER SECRETARY TO THE GOVT. OF INDIA

Notification No, leR®2 _ (F.No, 197/56/98-ITA~I)
To

The Manager,

Government of India Pregs, .
Ring Road, Mayapuri Industrial Area,
(Near Rajouri Gardem), New Delhi,



